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BESIEEN: - 

I~iTl,i-TIVE TKIBUINAL : HYDER-10AD BE14CH 

AT UNDUA13AD 

Date of or 	6.1.1993 der. 

A.Nageswar 

A N D 

The Chief Person il Offic(:r, 
South Central iaillway' 
Rpil Nilayam, 
Secunderabad. 

The Deputy Chief I'lechc3lJiclll Eng - neer, 
-arriz:ge Repaii: Shop, 
Tirupathi. 

The Workshop Personnel Officer, 
CarriPge I~epair ShDp, 
South -"entral iiaiiway, 
Tirupathi. 

Counsel for the ~.ppjicant 

3ounsel f or the 1--esooAdents 

ant. 
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Yjr.P.Kfishna e ddy 

Mr.V.B1 Imanna 
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!,EDDY, MWE-k(JUDL.) 
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Copy to:- 

The Chief Personnel Officer, South,C,~ntral Railway, 
Railnilayam, Secunderabad. 

The Deputy Chief Mechanical Engineer, Carriage Repair Shop, 
South Central Railwa Tirupathi. 

The WorRshop Personn)l Officer' Carriage 
. 
Repair Shop, 

South Central Railwa Tinipat~i. 

One copy to Sri. - P.K ishria Reddy, advoc4te, CAT, Hyd. 

one copy to Sri. V.Bhimanna, SC for Railways, CNT. Hyd. 

One spare copy. 

Rsm/- 

oil 
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tions from the open 'market for filling up 40 gro 	1D1 posts 

and if the said appointments are made that the applicant will 

loose chance of being appointed as'Xhalesi. 

Today we have hea.- d Mr.P.Krishnz, Reddy,lAdvocate for 

the applicant cnd Mir.V.Bhir~anna, Standing 3ounsel for the 

r6spondents at theadmission stage. 

One G.Bhaskar who is similarly placed to the 

applicant had filed O.A.1103/91. The Division Bench consiE-

ting of Hon'ble bhrij;I.BalaEubrFvnian, Member(,~dmn.) and 

Hon'ble bhri --.J.r%oy~ 	 as pqr the orders dated 

19.12.1991 have.disposed of the said 0.1%. by giving ceitain 

directions to the i:esp-ondents. As the aoplicant is similarly 

placed to the applic~ ant in O.,~. 1103/91 it will be fit and 

proper to dispose of this 0.1.. also with the s&me direction 

as ir, O.A.11C., 3/91. 

5. 	Hence we direct the respon6ents, as and when the 

group Ir-I posts in the outsi6er's puota become a 
I 
vai I eble 

at ~arriage Fepaii Shoo, Tirup&tlhi or any -..:here 'else in the 
I , 	 I 

"un-akal Division, t6. applicant should be considered first 

before considering tny ot.fter cEse in tne order of his rank 

in the empanelment for Group IC' posts. Od~ is Oispose6 of 

accordingly, leaving the parties to bear their own costs. 
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